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: IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

C.P. 53/94
in :
0.A, 1,146/930 At. Qf Dacid on @ 4"'8"940

1. J. Laxmanna

2. N. Satyanarayana
3. N. Balanna

4, A. Panduranga Rao
5. M. Manickyam Satty
6. K« E8Wara Raog

7. SYEd F\mear

8. 5. Nabi Sahab

9. K, Yesurathnam

180, S.A. Khader

11. B. Raju es Patitioners.

-

Sri S5.C. Mahalik,

Director General,

Dept. of Posts,

Dak Sadan, Sansad Marg,

New Delhi - 1, +. Respondents/
Contemnor,

pm” EE -.._
Counsal for the {Pgtitioders : Mr, Krishna Devan

Counsel for the Réspondents/ o
Contemnor., : Mr, N.R, Devaraj,Sr.CGSC.

CORAM:

THE HON'BLE SHRI A,V. HARIDASAN : MEMBER (JUDL.) |

THE HON'BLE SHRI A.8, GORTHI : MEMBER (ADMN,)

2

RO




r//”f"””““\\
BN

C.F.53/94 ' Date of order:04.0€.1594

in

C.2.1346/93

ORLER

{As per Hon'ble Shri A.V.Haridasan,Member(J) ]

The original espplication was Eispésed of by
an order dated 2%¢10.93, directing the rispondents therein
including the contemner, who is Director General, Deptt.
of Posts, to t;;e a final decision ©n the representations
submitted%by the applicantsjin the 0A within a pericd of
gix monthé. This CP has beer, filed by tbe‘petitiOners

_ C Lndets _ |

praying that acticn beig;g Contempt of Courts Act
may be taken against Shri S$.C.Mahalik, Director Generzl
Deptt. of Post$/for not complying with t@e directions

\:;“TM' ob, .
contained 'in the judgemeng\for nct taking a final decisicn

ST T TR

in the matter.
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2. When theﬁ;ﬁﬁgfgiOn came up for hearing today,

Shri KR Devraj, learned Centrsl Government Standing Councsel
whe appeared for the respondents in the Contempt Petition
breought to cur notice that the alleged contemner,

’ '

£hri S.C.Mahalik, Directcr General, Deptt} of Posts had

.
Fakern 2 firnzl Ramicdimmn A= D1 £ anmas

months from the date of receipt of the order of this
Tribunal. It was also brought tc ocur rotice that a copy
of the crdgr has been forwarded to Chief Fostmaster General

K
for service cn the petiticners. A copy of the above ssid

communicsation has now been given to Shri Krishna Devan

counsel for +he ret+itdmmors . Liae £r_8 . . i
contemner has complied with the directions contained in

the judgement by taking a decision on thefrepresentatiCns
of the petitioners and therefcre he has n?t done RRYXRIRG

| .
or omitted to do anything inviting action lunder the Contempt

of “ourts Act, If the patiticners are aggrieved by the
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decision taken as observed in the OA, they are at liberty

to challenge the same in an appropriate proceedings.

|
Therefore the contempt petition is dismissed.

(A.5. GORTHAD
Member (Admn

(A.V. HARIDASAN)
Member{Judl.)

Dated:04th August, 1994

(Dictated in the Cpen Court)

.

DEOUTY! REGISTRAR(J)

Copy to: .

1. Sri
Dak

Nno

Dne
One

One

b 3
.3

g

&t )

5

. "‘1“'“0“

YLKR

P

S.C.Mahalik, Director General, Dapt. of Posts, :;)
Sadan, Sanaad Marg, New Balh1—1.
cepy 8 ME:NIAshORRaysty)gusesleyChT Hyderaad.

cepy to Library,CAT,Hyderabad.
spare Copy.




